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377

a facility for water or sewerage c(C. is no
good. You must have-a villsge like this
or your idea that fisheymen should pet
boats of this size and this shape is not a
goud idea that boats should be Lke this,
or the pets should not be this big or that
big® Yos, thcse ape the problems where
we need belp and thésefore, 1 am sorry that
the entire Calling Attention op this sabject
has boiled down to... (Interruptions)
The entire discussion on the natiopal Test
Raoge, Sir, has boilod dowa to what 1 may
describe as’a very superficial statement of
problems with no suggestioos for solution,

PROF. MADHU DANDAVATE : Sir,
when be has taken such a rigid stand, all
that we can dp is, we can oObnly record our
protest in the most parliamentary form by
only staging a protest waik out. Neothing
more can be dene.

13.22 brs.

(At this t;lage. Prof. Madhu Dandavate
and seme other hon. Members
left the House)

MR. CHAIRMAN : Now, Matters
under Rule 377.

13.23 hrs.

MATTERS UNDER RULE 377

[Englisk)

(i) Need to protect the " interests of
iiDPE ualts in the country iam case
Jute packing is made mandatory

SHRI RANIJT SINGH GAEKWAD
(Baroda) : A Committee for working out
mandatory use of jute bsgs has been
appointed to protect 52 working Jute Mills,
situated in West Bengal manufacturing 15
lakh tonnes of packging material and con-
trolled by manopoly houses. In case Jute
packing Becomes mandatory, Government
should take action to protect the interests
of :

(b) 500 HDPB Uniis scattered all
over the country and controlled
mainly by small enlrepreneyrs,
manufacturing  hardly 60,000
tonnes oPHDPE woven bags for
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paoking maialy ferdilizers and
small quantity of cememt.

(b) Millions of cultivators who use
and store fertilizers without
repacking and consumers of
cement who get more quantity of
cement which otherwise is lost in
transit.

{Transiation)

(ii) Need to undertake comprehensive
survey of water Tresources Iim
Kanpur

SHRiI JAGDISH AWASTHI (Bilbaur) :
Mr. Chairman, Sir uhder Rule 377, 1 want
%o raise the following important mmatler
in the House.

Kanpur, the industrial city of Uttar
Pradesh is going to face an unprecedented
drioking water crisis, The District
Administration bas submitted a scheme to
solve this problem by pumping the Ganges
water at Bithur. But the river Ganges. is
changing its course and is moving away
from Kanpur every year. Besides, the
Gapga Dam Project is also not beipg im-
plemented.

Every day, 70 million litres of drinking
water is supplied to the city through 41
tubewells io the cily. Most of the
tubewells in the city have beecn drilléd upto
a depth of 400 metres and in the absence
of survey by the- geo-hydrologists, 10
tubewells have failed within a short period
and the quantum of water from otler tube-
wells has also gone down and there is a fear
of their becoming inoperative in the pext
few years.

According to several pgealogiats, uader-
ground water in the form of deep wells is
available in ample gquantity at a deépth of
2000 to 5000 -metres in Ganges basip, but
the experis of U.P. Jal Migam and Water
Institute of Uttar Pradesh Lave expressed
the view that the waderground water
sources in: Kaopur oity are cither drying or
they are going to dry up in the noar future.
But in modern 2age of computers and
science this sounids inoredible. Therefore,
it is necessary in the public interest that the
Centre, in cooperation with the ,ground
water council of the: State, gets a survey
conducted through the Geo-physical and
Remote. sensing sysiems.



